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Oil Sarvap
•MS. Shri f ta n  Krlshaa Gapta: WU1 

th* Minuter of Steel, M ina and n u t
toe pleased to refer to the reply given 
to Starred Question No. 2047 on the 
24th April, 1988 and state:

(a) whether the results of all the 
wells drilled so far have been asses-
sed;

(b) if so, the details thereof; and
(c) to what extent our requirements 

will be met by the oil thus discover-
ed*

The Minister of Mines and Oil (Shri 
K D Malaviya): (a) Not yet, Sir.

lb) Does not arise

(c) It is too early to state
Shri Bam Krishan Gupta: May I

know the total amount spent so far 
on exploration and drilling opera-
tion’

Shri K D Malaviya: The total
amount spent so far in the country 
both in the private sector and the 
public sector is roughly about Rs. 12 
crores, in the last 5 or 6 years

Shri P. E. Patel: May I know whe-
ther explorations were earned out in 
Gujerat and with what result? May 
I know also whether they would be 
commercially beneficial to the coun-
try?

Shri K D Malaviya: I could not 
understand the question

Shri P. 2 . Patel: May I know whe-
ther explorations were carried on in 
Cambay and other places in Gujerat’ 
Will they benefit the country rom- 
meTcially’

Shri K  D Malaviya; No, not yet

Shri Jaipal Singh: The hon. Mini.- 
ter said that very soon, maybe in a 
couple of months or by the end of this 
year, he would be m a position to 
tell the country as to the commercial 
Importance <4 the oil that has been 
•truck or is hoped to be wtraek I

would like»to know whether be 1$ 
* » e  of his ground tin t he will be 
able to say so.

Mr Depety-gpeakcr: So soon «fpt
statement—only two days nftw

Shri Jalpal Singh: The point is this. 
The whole country is being m u i—h  
and false hopes are being raised. That 
«  why I raised this. It is better to 
be cautious. Would he be able to.

Mr. Deputy-Speaker: When he has 
made that statement only two days 
ago, does the hon. Member expeat 
that he would modify it now’

Shri Jaipal Singh: Yes; I do
Afr. Depnty-Speaker: There migM 

be cogent reasons for the hon. Mem-
ber to believe like that. If the hon. 
Member discusses it with him in 
private, perhaps, the hon Mint^or 
would be more cautious in the future

Shri K. D Malaviya: May I remind 
the hon Member that when I made 
my speech the other day I said that 
by the end of this year or a month 
later I may be able to say whether 
the Lunej strikings will establish 
commercial quantities of oil I did 
not mention two months

Shri Narayanankutty Menon: May
I know whether Government has 
made a review of the results obtain-
ed by the continued failure of the 
drilling operations of the 
Stanvac Co.? What are the reactions 
of Government on that’

8hri K D. Malaviya: This failure of 
the Stanvac Co, in striking oil in 
Bengal is unfortunate, and we wish 
♦hem success

Hr sfor if 9ft
^  % trm^rtfrafr3T^TiPr«fr

v*  70 *rnnfcr . ** snfr
^  *  1
Shri T B. Vittel Kao: The hon.

Minister said that so far Rs. 12 croflM 
have been spent Could I have fhe
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break-up <rf the figures as to  bow 
much out of this w u  spent in col-
laboration with the India-Stanvac Co, 
for drilling in West Bengal, how a u A  
was spent by the Central Government 
and how much by the Stanvac C o’

Shri K. D. Malaviya. I am sorry, I 
mentioned a figure of Rs 12 crores 
That is exclusive at the amount spent 
by the Assam Oil Co, and if we take 
that also into account during the last
9 or 8 years, the amount spent would 
be roughly Rs 16 to Rs 17 crores 
Out of this sum, about Rs 6 crores 
have been spent by the Ind-Stanvac 
project in Bengal m which we are 29 
per cent shareholders and about Rs 4 
to Rs 0 crores in oil exploration m 
Assam by the Assam Oil Co, com-
pletely, but now we are 33-1/3 per 
cent partners with them and, there-
fore, adjustments are being made So 
far as the Oil and Natural Gas Com-
mission is concerned, it has spent 
Rs 5 to Rs 6 crores so far in estab-
lishment, training, organisation and 
in exploration etc

Shri Ram Krishan Gnpta. May I
know whether the drilling of any well 
has been stopped so far’

Shri K. D Malaviya: When drilling
completed, it is always stopped

Shri P  C Borooah. May I know 
whether the Assam Oil Co, has got 
any injunction against the Govern-
ment of India m regard to oil explora-
tion in Assam’

Shri K D. Malaviya Well, recent 
ly, the Assam Oil Co challenged the 
right of the Oil and Natural Gas 
Commission by a writ of mandamus 
in the Assam High Court 1 suppose 
the case is still going on I am not 
•ware ot the position just now

Shri Namyaaankntty Me non:
question was not answered, Sir

Mr Dep»ty-8peaker: The hon Mem-
ber stay take some other opportnnih

*883..

Shri Harish Chandra 
Mathur:

Shri D. C. Sharma: 
Shri L  Achaw Singh: 
Shri Jhnlan Sinha:

Will the Minister of Finance he 
pleased to refer to the reply given 
to Starred Question No 767 on the 
2nd March, 1959 and state

(a) whether the scheme for exper- 
ditioub disposal of pension cases has 
been finalised:

(b) what are the mam features of 
the new procedure evolved:

(c) what is the present position re-
garding arrears, and

(d) when are these arrears likely 
to be cleared’

The Deputy Minister of Finance 
(Shrimati Tarkeshwari Sinha): (a) As 
explained m the answer to Starred 
Question No 767, the scheme was u> 
two parts, viz procedural and altera-
tion of ceitain basic rules relatmg to 
pensions The procedural part has 
been finalised The alteration of rules 
will be considered after the report of 
the Pay Commission has been received.

(b) A statement showing the main 
features is laid on the Table of the 
House [See Appendix II, annexure 
No 127]

(c) As on lbt February, 1959 there 
were m all 1,973 pension cases of Cen-
tral Government employees which 
were pending for over one year after 
retirement of the employees concern-
ed

Id) It »  not possible to give any 
definite estimate of the tune which it 
would take to finalise the pension 
cases in arrears Efforts are, however, 
being made to get these canes expedit-
ed

Shri Harish Chandra Mathur. Will 
the hon Minister explain how the 
Pay Commission is concerned with A* 
expeditious disposal of the cases My 
question was regarding the expeditioua 
disposal of the old cases What is the




